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This matter has been taken up to-day on being 

me tioned by thelearned counsel for the petitioner in the 

mo ning. Heard hri .S.mripathy, learned counsel for the 

pe itioner. It is submitted by Shri Tripathy that there 

ha been some inadvertant typoaraphical mistakes in the 

Or ginal Application and he may be permitted to correct 

->th same. It is so ordered. 

Heard the learned counsel for the petitioner 

Sh iB.S.Tripathy and Shri D.N.Mishra, learned Standing 

Co nsel appearing on behalf of the respondents, on whom a 

co v of the petition has been served. After considering 

the suhmissionsmade by the learned counsels for both 

si es, we feel that this Original Application can be 
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di ection to the respondents. 

The facts of the case according to petitioner are 

th t 	he 	is 	working 	as Station 	Superintendent 	at 

Ja purT<eonjhar Station. 	Tt is 	submitted 	by the 	learned 

co nsel that the petitioner is 	currently 	officiating 	in 
th post of Station Manager at Jajpur-Keonjhar Road. 	In 

or er 	dated 	25.11.1998 	at nnexure-3 	he 	has 	been 

tr nsferred on promotion and posted against a vacant post 

of Station Manager, 	Bhadrak. The case of the petitioner 

is that he is going toretire in May, 	2000 and 	thus 	less 

th n two years of service is left and this transfer will 
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A tv 	 res it unavoidable dislocation. It is also submitted 
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 at Keonjhar - Jajpur Road he is under occupation of 

. i 	r 	Railway Quarter, but at Bhadrak there is no railway,  
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T 	 qua ter. The applicant has filed representation at 

Ann xure-1 for his retention at Jajpur-Keonjhar Road and  

agan another one at Annexure-2, but these have not been 
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	fav urably considered. In view of this he has come up in 
79 thiE Original Application praying to quash the impugned 

ord r of transfer and by way of interim relief he wants 

\r 	 sta 	peration of the impugned order of transfer. In a 
A 

C\, 	 mat er of transfer the scope of interference by the 
L 

Tri. unal is very limited as has been laid down by the 
h Hon ble Supreme Court in a series of decisions. In 

con ideration of the alleged difficulties of t 

pet tioner this Original Application is disposed of wi h 

a irection to Respondents 2 and 3 that in case 

rep esentation dated 27.11.1998 addressed to Res.2 is 

pen ing with him, then the same should be disposed of 

wit in a period of seven(7) days from the date of receipt 

of a copy of this order. Learned counsel for the 

petitioner submits that during this intervening period 

transfer order should be stayed. We are not inclined t 

agree to this, firstly, because another person has be4 
\c. 	 po ted in place of the applicant on promotion at 

L?1 	 c 
 -Jajpur-Keonjhar Road and in case the transfer order is 

st yed 	and that person tus 	up to 	join 	at 

Ja pur-Keonjhar Road, he will beging. We also note 

th t in the impugned order at Annexure-3 the petitioner 

has been posted on promotion to Bhadrak. His work at' 

Ja pur-Keonjhar Road, according to applicant's counsel 

hi self is only on officiating basis. In view of this it 

fl is ordered that in case the petitioner does not go and 

jo n at Bhadrak in persuance of the order of promotion 

th n he will not be entitled to claim any equity later on 

in respect of his promotion. 

With the above direction O.A. is disposed of at 

thp admission stage. No costs. 
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